LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

BULLETIN PART -1
(Brief summary of proceedings)

Friday, 10 June, 2016 / 20 Jyaistha, 1938 (Saka)

No. 33

2.01 P.M. Sh. Ram Niwas Goel, Hon’ble Speaker in the Chair

1. [2.02 P.M. | The Chair greeted Ms. Rakhi Birla on her birthday.

Shri Vijender Gupta, Hon’ble Leader of Opposition sought to know the
fate of his notice of Calling Attention Motion.

The Chair ruled that he had not admitted the notice as the matter was
not of urgent public importance.

Not satisfied with the Chair’s ruling, the Leader of Opposition refused to
take his seat and kept raising his demand that the matter be discussed.
Ruling party members objected to the behavior of the Leader of
Opposition.

Pandemonium ensued in the House.

Shri Vijender Gupta, stood up on the desk for nearly five minutes and
kept on shouting.

He later walked out alongwith Shri Jagdish Pradhan in protest.

2. [2.27 P.M. | Election of Deputy Speaker:

1. Shri Arvind Kejriwal, Hon’ble Chief Minister moved the following
Motion: “That Ms. Rakhi Birla, a Member of this House, be chosen as the
Deputy Speaker of this House.”

Shri Manish Sisodia, Hon’ble Deputy Chief Minister seconded the
Motion.

2. Shri Jagdeep Singh Hon’ble Chief Whip moved the following Motion:
“That Ms. Rakhi Birla, a Member of this House, be chosen as the Deputy
Speaker of this House.”

Shri Vijender Garg, Hon’ble Member seconded the Motion.

3. Shri Rajendra Pal Gautam Hon’ble Member moved the following
Motion: “That Ms. Rakhi Birla, a Member of this House, be chosen as the
Deputy Speaker of this House.”

Shri Dinesh Mohaniya, Hon’ble Member seconded the Motion.

4. Shri Amanatullah Khan, Hon’ble Member moved the following Motion:
“That Ms. Rakhi Birla, a Member of this House, be chosen as the Deputy
Speaker of this House.”

Shri Madan Lal, Hon’ble Member seconded the Motion.

3. [2.30 P.M. | The Motion moved by the Hon’ble Chief Minister and seconded by the
Hon’ble Deputy Chief Minister was put to vote and adopted unanimously
by voice vote.

The Chair stated that as the first Motion has been adopted, the other
Motions need not be taken up for consideration
The Chair announced that Ms. Rakhi Birla has been chosen
unanimously as the Deputy Speaker of the Legislative Assembly and
congratulated her.
Ms. Rakhi Birla, Hon’ble Deputy Speaker thanked the House.
4. 12.35 P.M. | Congratulatory Motion Rule 114:

Shri Jarnail Singh (Rajouri Garden) moved the following Motion:
“This House congratulates the Government of Delhi for its decision to
appoint teachers of Punjabi language in all the Government Schools,
raising their salaries and also for naming the flyover at Barapullah as
“Baba Banda Singh Bahadur Flyover”.
The following Members participated in the debate:

1. Shri Amanatullah Khan. (He also moved that the words ‘Urdu

teachers’ be added to the Motion.)




Shri Manish Sisodia, Hon’ble Deputy Chief Minister

Shri Jarnail Singh (Tilak Nagar)

Shri Avtar Singh Kalkaji’

Ms. Alka Lamba

Shri Somnath Bharti

Shri Imran Hussain, Hon’ble Minister of Food and Civil Supplies
Shri Jagdeep Singh, Hon’ble Chief Whip

Shri Madan Lal
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The following amended Motion was adopted by voice vote:

“This House congratulates the Government of Delhi for its decision to
appoint teachers of Punjabi and Urdu language in all the Government
Schools, raising their salaries and also for naming the flyover at
Barapullah as “Baba Banda Singh Bahadur Flyover”.

5. [2.48 P.M. (Hon’ble Deputy Speaker in the Chair)
Special Mention (Rule-280):
The following Members raised matters under Rule-280 with the
permission of the Chair:
1. Shri Rajender Pal Gautam
2. Ch. Fateh Singh
3. Shri Sanjeev Jha
4. Shri Vijender Gupta (Hon’ble Dy. Chief Minister intervened)
5. Shri SK Bagga
6. (3.10 P.M. (Hon’ble Speaker in the Chair)
On the request of the Hon’ble Deputy Chief Minister, the Chair after
seeking the sense of the House stated that the remaining matters under
Rule 280 be treated as ‘read’.
7. 3.12 P.M. | Introduction of Bill:
Shri Manish Sisodia, Hon’ble Deputy Chief Minister introduced “The
Delhi Value Added Tax (Amendment) Bill, 2016 (Bill No.3 of 2016) with
the leave of the House.
8. 3.19 P.M. | Short Duration Discussion:
Discussion on alleged corruption and maladministration in the
Municipal Corporations of Delhi initiated on 9.6.2016 continued.
The following Members participated in the debate:
3. Shri Jarnail Singh (Rajouri Garden)
4. Shri Rajender Pal Gautam
S. Ms. Alka Lamba
6. Shri Vijender Garg
9. #4.00 P.M. | The Chair adjourned the House for tea break.
10. 4.35 P.M. | House reassembled.

Hon’ble Speaker in the Chair

Short Duration Discussion continued :

7. Shri Jagdeep Singh, Hon’ble Chief Whip
8. Shri Somnath Bharti

9. Shri DineshMohaniya

10. Shri Amanatullah Khan

11. Shri Ajesh Yadav

12. Shri Mahender Goyal

13. Col. Devender Sehrawat

14. Shri Anil Bajpai

15. Ms. Bhawna Gaur

16. Shri Akhileshpati Tripathi

17. Shri Sharad Kumar

Hon’ble Chief Minister replied to the discussion




11. [5.50 P.M. | Shri Somnath Bharti moved the following Motion with the leave of the

House:
“This House agrees:
That a House Committee be constituted to inquire into alleged rampant
corruption and irregularities in the Municipal Corporations of Delhi and to
suggest measures for improvement in their functioning;
That the Committee shall consist of the following Members:

1. Shri Ajesh Yadav

2. Shri Kartar Singh Tanwar

3. Shri Mahendra Yadav

4. Shri Naresh Balyan

5. Shri Rajesh Gupta

6. Shri Sahi Ram

7. Shri Sharad Kumar

8. Ms. Bhawna Gaur, and

9. ShriJagdish Pradhan
That the Hon’ble Speaker shall appoint one of the Members of the
Committee as its Chairperson;
That the terms of reference of the Committee shall be:
To inquire into the allegations of rampant corruption and irregularities in
the Municipal Corporations of Delhi;
To study the existing set up of the Municipal Corporations in Delhi and to
recommend measures to improve its functioning in all spheres including
administration, sanitation, primary health and education, service-delivery
system, revenue generation, financial sustainability etc.;
To study and recommend about the suitability of continuing with the
present set up of three Municipal Corporations;
To receive and enquire into complaints and representations from various
stakeholders and general public on issues pertaining to the Municipal
Corporations and recommend corrective measures, and
To take up any other matter that is incidental or consequential to the issue
under examination;
That the Committee is free to decide its own procedure to fulfil the
mandate given to it by the House;
That the Committee is free to enlarge the scope of the investigation, if
needed, subject to approval of Hon’ble Speaker;
That the committee shall exercise all powers and immunities available to
the existing Committees of the Legislative Assembly; and
That the Committee shall submit its report to Hon’ble Speaker before the
commencement of the sixth Session of the sixth Legislative Assembly”
Shri Somnath Bharti informed the House that he had telephonically
confirmed from Shri Jagdish Pradhan before proposing his name for the
Committee.
The Motion was put to vote and adopted by voice vote.

12. [5.55 P.M. | The Chair stated that he proposes to extend the sitting of the House by
one day. The House agreed to his proposal to sit on 13.6.2016 to dispose
off the unfinished business of the House.

13. [5.56 P.M. | The Chair adjourned the House upto 2.00 PM on Monday, 13 June
2016

Delhi Prasanna Kumar Suryadevara

10.6.2016 Secretary
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